
In the National Companv Law Tribunal. Jaipur

IINDER. SBCTION 9 OF rBC, 2016

In the matter of:

Prestress Steel LLP

VS,

Anamika Conductons Pvt. Ltd,

For Petitioner (s)

For Respondent(s)

Item No" 113
CP No. (IB)- 248I9/JPR/2019

,;";;.;;.;;:HT;;
Coram: SH" P" S. N" PR.ASAD, HON'BLE JUDICIAL MEMBER

: Mudit Manohar, Proxy Counsel

: None-appeared

ORDER

Heard the submissions made by the proxy counsel for the Operational

Creditor" The NCLT, Rajasthan Bar Association vide its notice dated 13"$.2A2A

has stated that in order to mark symbolic protest against the increase in the

R-ajasthan Advocate Welfare Fund, the NCLT, Rajasthan Bar Association has

taken a call for one day work suspension on t 3.03.2020 due to which advocares

have not appeared before the NCLT but being represented by proxy counsel. posr

the matter to 09.04.2020"
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(P.S.N. PRASAD)
JUDICIAL MEMBER

. . . . . ....Applicant/Petitioners


